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SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Speci al Leave to Appeal (O No(s).
32932- 32933/ 2015
(Arising out of inpugned final judgnent and order dated 09/07/2015
in CMRA No. 336849/2014 14/11/2013 in CMAP No. 33826/2012 passed by
the H gh Court O Judicature at All ahabad)
M S. DESI GNARCH | NFRASTRUCTURE PVT. LTD. AND ANR.  Petitioner(s)
VERSUS
VI CE CHAI RVAN, GHAZI ABAD DEVELOPMENT AUTHORI TY AND ORS
Respondent ( s)

(Wth office report)
with A 6-7 (for permission to file additional documents)
Date : 14/12/ 2016 These petitions were called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR

HON&#39; BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) M. Rakesh Kunar, Adv.

M. Rupesh Kumar Sinha, Adv.
For Respondent(s) M. Rakesh Uttanthandra Upadhyay, Adv.
Ms. Aarti Upadhyay, Adv.

M. Awani sh Kumar, Adv.
for M. Bankey Bihari, ACR

UPON hearing the counsel the Court made the follow ng

ORDER
Lear ned counsel for t he petitioners st ates, t hat on
account of certain subsequent events, t he i nst ant petitions

been rendered infructuous, and he may be pernitted to withdraw the
same, as having been rendered infructuous.
Di sposed of, as having been rendered infructuous.
(Renuka Sadana) (Parveen Kumar)
Assi stant Regi strar AR- cum PS

have



